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Manufacture of fm cIm M

/  Shri 8. M. Banerjee:
W i  \  Shrl PwdrhOil:

Will the Minister of Defence be 
pleased to state:

(a) the number of parachutes 
manufactured in the Ordnance Para- 
ehtite Factor/, Kanpur during 19&8-59; 
and

(b) the number of those rejected 
by the Inspection Department? .

The Minister of Defenoe (Shri 
Krishna Menon): (a) Man-dropping
and supply-dropping parachutes are 
manufactured in the Ordnance Para
chute Factory, Kanpur. It is not in 
the public interest to disclose the 
types and numbers actually manu
factured during 1958-59.

(b) Nil, as defects if any are elimi
nated during stage instruction.

Harness and Saddlery Factory, 
Kanpur

u a  /  Shrl S. M. Banerjee:
\  Shri Panigrahl:

Will the Minister of Defence be 
pleased to state:

(a) whether there is & demand lor 
suit-cases and other leather goods 
manufactured in Government Harness 
and Saddi&ry Factory, Kanpur;

(b)‘ if so, whether these articles are 
being produced in bulk; and

(c) ii so, the number o f article* 
produced Ifi Msfi' 4M  ujW  &ct&be?, 
1999?

The Deputy Mlniater o f Defence 
(Shrl Raghuramalah): (a) Thar* is
hardly any demand for suitcases, but 
there is appreciable demand for other 
items, such as Chappais, Tips Ailing*, 
Dust shield leather for axle boxes, 
brief cases etc.

(b) Yes, against firm orders.
(c) A statement Is laid on the 

Table. [See Appendix II, ann4£*u» 
No. 71].

Stock Exchange Directorate

959. Shri Ram Krishan Gupta: W ill
the {Minister Of ftnince be TJlwtWd to 
state:

(a) whether it is a fact that Gov
ernment is considering a proposal to 
establish a Stock Exchange Direc
torate; and

(b) if so, the main purpose and 
details of the proposal?

The Minister of Finance (8turi 
Morarji Desai): (a) Government have 
decided to establish a Stock Exchange 
Directorate and the decision is in pro
cess of implementation.

(b) The main purpose of the Direc
torate is to administer the Securities 
Contracts (Regulation) Act, 1950. The 
Directorate will have its headquarters 
at Bombay and branch offices at 
Calcutta and Delhi. It will maintain 
close contact with the govemini 
bodies of the recognised stock ex
changes in the country and their 
members and keep Government posted 
with the working of these exchanges.

Government Contracts with Private 
Parties

r  shri Ram Krishan Gupta: 
9M. j  Shrl Fadatt Dev:

Shri F. C. Borooah:
Will the Minister o f Law be pleised 

to stttft whether there is arty pi*-




